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EP.20/2013

17’(02‘/} .D 16.01.2014 Mr.S.Nath, proxy counsel for Mr.S.Choudhury,
. 'y ;
/;;/y MM {1/6 learned counsel for the petitioner was present.

W A WMMA Mr.M.K.Majumdar, learned standing counsel for
{. the railways prayed for four weeks time to file the
reply. Prayer is allowed.
List the matter on 18.02.2014.

/ /

(77\>\o(d. Haleem Khan) (Manjula Dasj
Administrative Member Judicial Member
/bb/
/Ct{ (/LII/L/ 18.02.2014 None appeared on behalf of the
: \&‘W . petitioner.  Mr. MK. Majumdar, learned
w(\STW standing counsel for the railways submits that

M% : a\} F w‘:?@ reply has been filed before the registry with

undertaking to serve copy upon the

m H > 57 petitioner's counsel. Four weeks time is allowed
i’ to the petitioner to file rejoinder.
st on 19.03.2014 for filing rejoinder.
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E.P. No. 20/13 [O.A. 173/09] - ¥
02.05.2014 Mr. R.C. Das, learned counsel appeared

and submitted that he has been newly
engaged by the petitioner. Mr. M.K. Majumdar,
learned standing counsel for the railway /
respondents appeared.

List on 06.06.2014.

ammad Haleem Khan) (Manjula Das)
Administrative Member - Judicial Member
PB
06.06.2014 Mr. M.K. Majumdar, learned standing
counsel for the Railways appeared and
prayed for two weeks time to complete the
process for disbursement of the pension. Prayer
is allowed. Mr. S. Choudhury, learned counsel
for the petitioner was present.
List on 24.06.2014.
7\_5:/
(Mohammad Haleem Khan) (Manjula Das)
Administrative Member Judicial Member
PB

24.06.2014 This Tribunal vide order dated 07.09.2009 in
OA.173/2009 directed the respondents as
under:-

“7.  In the aforesaid premises, without
entering into the merits of the matter and
without any waste of time, we dispose of
this case by remitting the maftter to the
Respondents; who should consider the
grievances of the Applicant (the widow of
Late Narayan Prasad) by causing necessary
enquiry and by calling for reports (through @
personal Inspector/Welfare Inspector; who
should assist the Applicant in getting the
pension papers ready, if necessary) and
pass reasoned orders/release the
pensionary and other dues (as due and

e d Mf(({ %
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EP.20-13 [OA.173/2009)

Contd.
24.06.2014

/ob/

v

admissible under . T"rg;,g
Law/Rules/Guidelines/Circulars) in favour of «
the Applicant and other members of the
family of Late Narayan Prasad atf the
earliest. Enfire  exercise should e
completed by the Respondents by end of
December 2009 under intimation to the
Applicant.”

Mr.M.K.Majumdar, learned standing counsel for

the railways submitted that respondents,
processed the matter for implementation of the
order but as the petitioner did not submit the
necessary documents matter could not be
finalized. It was further submitted by the learned
counsel that for proper inspection the Welfare
Inspector went to the address given by the
petitioner, however, she was not found
available in the address. It was submitted that
because of non-cooperation of the petitioner
respondent authority could not finalize the
matter. In view of that learned counsel prayed’
that learned counsel for the petitioner may be
directed to ask the petitioner to assist and
cooperate with the railway authorities for
expedi‘rioué release of her pensionary benefits.
Learned counsel for the petitioner has no
objection and undertakes to inform the
petitioner appear before the respondent nos.3,
& 5, assist and cooperate with the authorities by
submitting relevant documents for expeditious
release of pensionary benefits as ordered by This.
Tribunal. It is expected that the pefitioner shall
cooperate with the concerned authority for
release of her pensionary benefits as directed
by this Tribunal on 07.09.2009 in OA.173/2009.
With the above direction Ond;observoﬂon
EP closed. If the petitioner is still aggrieved by
the action of the respondents, she is at liberty to

appr, h this Tribunal afresh.

(Mohd Haleem Khan) (Manjula Das)
Administrative Member Judicial Member
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(An application under Rule 24 of Central Administrative Tribunal

(Procedure) Rule 1987)

E.PNo. o0 @ /2013

In O.A No. 173/2009

Smti. Shukumare Prasad @ Sumumani

-Versus-

Union of India & Ors.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

(An application under Rule 24 of Central Administrative Tribunal
(Procedure) Rule 1987) }
Q LY
E.PNo. 22 /2013 ?
In O.A No. 173 /2009

In the matter of:

E.PNo. o0 /2013

In O. A. No. 173/2009
Smti. Shukumare Prasad @ Sumumani

......... Applicant.
-Vs-

Union of India and Others.
......... Respondents.
-And-

In the matter of:

Non-compliance of Hon’ble Tribunal’s

judgment and order dated
07.09.2009 passed in O. A. No.
173/20009.

-And-

In the matter of:

An application under Rule 24 of
Central = Administrative  Tribunal
(Procedure) Rule 1987, praying for a
direction upon the Respondents for
implementation of the judgment and
order dated 07.09.2009 passed in O.
A. No. 173/2009.

-And-

S
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In the matter of:

1. Smti. Shukumare Prasad @
Sumumani
W /O Late Narayan Prasad,
(Ex-Fitter Gr-1I, SSE/LOCO/BPB)
R/0O-C/0O Tankeswar Choudhury,
House No-4, Rajgarh Bye lane no. 2
Pub Sarania, P.O- Silpukhuri,
Guwahati-781003,

Dist- Kamrup, Assam.

.. Applicant.

-Versus-

1. Union of India,
Represented by the Secretary
Railway Board, Ministry of Railway,
New Delhi-110001.

2. General Manager (personnel)
Maligaon, Head Quarter,
N.F.Railway, Guwahati-781011.
Assam.

3. Divisional Railway Manager
(Personnel),
N.F.Railway, Lumding Division,
Lumding-782447, Assam.

4. Welfare Inspector, Badorpur
N.F.Railway, Bodorpur
Pin- 364610.

S, Sr. Section Engineer/LOCO/BPB,
Badorpur, N.F. Railway,
P.O- Badorpur,
PIN- 364610.

.. Respondents.

The applicants above named most respectfully beg to state that: -

That the applicant approached before this Hon’ble Tribunal through
O.A.No. 173/2009 for grant of pensionery benefits, providend fund,
group insurance, gratuity money, leave salaries, D.C.R.G. etc. with
compound interest from the date of the expired husband of the

applicant.

Churmare frathead
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That this Hon’ble Central Administrative Tribuna[‘a'ffe"f‘"l’rE'a'r‘ing'ﬁ‘fé-'7'iwx-w

rival submissions of both the parties and after perusal of the
materials on records was pleased to disposed of the original
application by remitting the matter to the respondents, who should
consider the grivences of the applicant (the widow of late Narayan
Prasad) by causing necessary enquiry and by calling for reports
(through a personal Inspector/Welfare Inspector; who should assist
the applicant in getting the pension papers ready, if necessary) and
pass reasoned orders/release the pensionery and other dues (as due
and admissible under the Law/Rules/Guidelines/Circulars) in
favour of the applicant and other members of the family of Late
Narayan Prasad at the earliest. Entire exercise should be completed
by the respondents by end of December 2009 under intimation to
the applicant. We make it clear that, unless very compelling
hindrances are there, provisional monthly family pensions, at the
minimum rate as due and admissible under the Rules, may be
released in favour of the applicant, by the respondents prospectively

from the month of September 20009.

A copy of the judgment and order dated
07.09.2009 is enclosed herewith and marked as

Annexure- A.

That the applicant after receipt of the judgment and order dated
07.09.2009 passed in O.A No. 173/2009 submitted representation
on 18.11.2009 addressed to the respondent no. 2 for grant of
pensionery benefit and other benefits i.e provident fund, gratuity
money, group insurance etc. in favour of the applicant and further

prayed for implementation of the judgment and order dated

07.09.2009 passed in O.A No. 173 of 2009.

Copy of the representation dated 18.11.2009 is

enclosed herewith and marked as Annexure- B.

That the applifcant after found no response from the respondents
authority submitted another representation on 01.03.2010 as well
as on 21.04.2011 to the respondent no. 3 for implementation of the
judgment and order passed by the Hon’ble Tribunal and further

prayed for release of pensionery benefits to the applicant. But to no

result.

Stumeane [anhad
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Copy of the representation dtd Ol 03 2010 and
21.04.2011 are enclosed herewith and marked as

Annexure- C (series).

That the Hon’ble Tribunal in it’s judgment and order dated
07.09.2009 in O.A. No. 173 of 2009 clearly directed the
respondents to consider the grivences of the applicant by causing
necessary enquiry and by calling for reports (through a personal
Inspector/Welfare Inspector; who should assist the applicant in
getting the pension papers ready, if necessary) and pass reasoned
orders/release the pensionery and other dues (as due and
admissible under the Law/Rules/Guidelines/Circulars) in favour of
the applicant and other members of the family of Late Narayan
Prasad at the earliest. But after a lapse of more than two years from
the date of submission of representation by the applicant, the
respondents have not paid any pensionery benefit to the applicant
and such action of the respondents is deliberate and willful violation
of the direction passed by this Hon’ble Tribunal in O.A No. 173 of
2009. Therefore, finding no other alternative the applicant
approaching before this Hon’ble Tribunal for further direction upon
the respondents under Rule 24 of Central Administrative Tribunal
(Procedure) Rule, 1987 for compliance of the judgment and order
dated 07.09.2009 passed in O.A. No. 173/2009 of the Hon’ble

Tribunal.

That this application is made bonafide and for the ends of justice.

Under the facts and circumstances
stated above, the Hon’ble Tribunal be
pleased to direct the respondents to
implement the judgment and order dated
07.09.2009 passed in O.A. No. 173/2009
passed by the Hon’ble Tribunal forthwith
and further be pleased to pass such other
order or orders as deemed fit and proper by

the Hon’ble Tribunal.

And for this act of kindness, your applicant as in duty bound, shall

ever pray.

Chumare Frashad
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VERIFICATION s

I, Smti. Shukumare Prasad @ Sumumani, aged about 49 years, W/O Late
Narayan Prasad, (Ex-Fitter Gr-I1I, SSE/LOCO/BPB), R/O-C/O Tankeswar
Choudhury, House No-4, Rajgarh Bye lane no. 2, Pub Sarania, P.O-
Silpukhuri, Guwahati-781003, Dist- Kamrup, Assam, do hereby verify
that the statements made in Paragraph 1 to 4 in the application are true

to my knowledge and I have not suppressed any material fact.

And I sign this verification on this the  day of August, 2013.

Snumane  [ranhad
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THE HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A) TR R e 44

Smt. Shukumare Prasad @ Sumumani
W/o Late Narayan Prasad
(Ex-Fitter Gr-ll, SSE/LOCO/BPB)
R/o-C/o Tankeswar Choudhury
House No.4, Rajgarh Bye-Lane No.2
Pub Sarania, P.O: Silpukhuri
Guwahati-781 003
~ Dist.:- Kamrup, Assam.
‘ ... Applicant.

By Advocates: Mr.R.C'.Dcs‘, Mr.B.K.Das, Ms.D.Baruah & Ms.K.Sarma.
- Versus—

Ta The Union of India 5
(represented by the Secretary : i
Railway Board, Ministry of Railway ' ?
New Delhi-110 001. ‘

2. General Manager (Personnel)
Maligaon, Head Quarter
N.F.Railway, Guwahati-781 011
Assam.

3. Divisional Railway Manager (Personnel)
N.F.Railway, Lumding Division
Lumding - 782 447, Assam.

4. Welfare Inspector, Badorpur
N.F.Railway, Bodorpur
PIN No: 364 610. . i

D Sr. Section Engmeer/LOCO/B}sé
Badorpur, N.F.Railway ; 3
P.O: Badorpur :
PIN No:- 364 610.

... Respondents.
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1. Applicant claims that her husband (named Narayan Prasad)

serv.ed under N.F.Railway and, on the strength of an order under Annexure-|
dated 03.06.1989 (an incomplete document) issued. from the office of
DRM(P)/Lumding, he was taken from the post of Khalasi/NGC to the post of
F/Khal/NGC; that he was cllq‘t’red Quarter No.230-E  Type-ll (newly
constructed) at NGC by an office Order under Annexure-ll dated
13.09.1988 of the AME/Guwahati; that he was promoted as a Fitter Grade-ll
on 23.02.1989; that he remained sick from 14.10.1996 to 21.04.1997 (as
 certified by Doctor under Annexure-lV dated 17.04.1994) and that he died
on 12.06.1997(as is seen in the Death Ceﬂiﬁqafe under Annexure-V dated

01/05.12.1997 and under Annexure-Vil dated 21.10.1997) prematurely.

2. Applicant has also placed on record (ij a copy of the
certificate (at page 26 of this O.A.) showing that she vacated the Quarter
(No.230-E) on 05.05.2001 and (i) a copy of the Medical Card (as Annexure-
X| dated 12.04.1987) to show the family structure dUring 1987: relevant

portion of which reads cS under:-

| Name of Family Members Relationship | Age ason

’ ) 1-1-81

Narayan Prasad Self - 24 yrs.

Smt. Sukumani Prasad Wife 19 yrs.
Smt. Nanki Debi W/Mother | 46 yrs.

Smt. Purnima Debi D/Sister 16 yrs.

Kanmai Prasad D/Sister 14 yrs

3 Applicant  claims, further, that she represented to

p
DRM(P)/Lumding under Annexure-VI dated 03.07.1997 seeking pensionory;L/
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1* and other benefits; that her subsequent representation (address di to U g LUl
DRM(P)/Lumding through SSE/LOCO/NGC) was duly forwarded under 221 - 761005 |
Annexure-VIil dated 13.07.2000; that she submitted another represehié"rbh M5 S
addressed to DRM(P}/Lumding under Annexure-IX dated 04.11.2005 and
that she finally addressed a representation to General. Manager of
N.F.Railway/DRM(P) Lumding/Sr.CDO of NFRailway at Guwahati/DPO of
N.F.Railway at Guwahati under Annexure-X dated 19.05.2009 covering the
following prayer/subject:-

“Prayer for require the outstanding all benefits i.e.

Provident Fund, Gratuity Money, Group Insurance etc.

whatever else, including Bank interest due to the

applicant husband died in harness on 12/6/97 under

N.F.Railway, and his post was Fitter/Loco/Gd-ll and

secondly grievance is compassionate ground

appointment render to applicant's elder son namely,

Bishnu Prasad in respect of livelihood the whole family of

aggrieved applicant. Because there is no any eaming

member of applicant family.”
4, With allegation of not hearing from the Respondents, the
Applicant has approached this Tribunal by way of filing the present Original |
Application under Section 19 of the Administrative Tribunals Act, 1985
wherein she has prayed to direct the Respondents o release her
pensionary benefits, DCRG- gratuity money, provident fund amount, group
insurance money and leave salaries of her husband and other dues (with
compound interest from the date of death of her husband) as early as

pdssible and to pass such other order/orders as deem fit and proper in the

interest of justice.

5. Heard Mr.R.C.Das, learned counsel appearing for the

‘ﬁ L § - v
Applicant, and Dr.J.L.SarkagAGarmh e~ Standing counsel for the Railways, (o
‘o o 5

L
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- Central Administrative Tribunal}
| / : Guwahati Bench 4, {

! whom a copy of this Original Application has already been Supplix%d) and e i
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perused the materials placed on record. '
Guwahati - 781005

o S IS

6. ‘ From Annexure-Vill dated 13.07.2000, it appears that Late
Narayan Prasad died on 12.06.1997 leaving behind 2 minor children with his
widow-the Applicant. It is the positive case of the Applicant that all her
representations (as aforesaid) have not yet been attended to by the
Respondents for release of pensionary and other benefits/dues payable to
the Applicant and the family of Late Ndroyon Prasad. The Applicant has,
however, not disclosed about submission of pension papers for release ef

family pension to her.

s In the aforesaid premises, without entering into the merits of

the matter and without any waste of fime, we dispose of this case by

I~
)

remitting the matter to the Respondents; who should consider the

grievances of the Applicant (the widow of Lo’re Ncrcydn Prasad) by

causing necesscry eanIry and by calling for reports (through a personal

BR——

Inspector/Welfare lnspector who should assist the Apprccln’r in getting the

S

pension popers ready, if necesscry) and pcss reasoned orders/relecse the

,“\,__(H L e o
pensionary and oTher dues ' (as due ond odmussxble under the

B

— e

Low/Ru‘les/Guidelines/Circu’lors) in favour of the Applicant and other
w__’/—ﬁ“—""“ —=
members of the family of Late Narayan Prasad at the earliest. Entire

SN N

e

exercise should be completed by the Respondents by end of December

- — o - —

2009 under intimation to the ‘Applicon}. We make it clear that, unless very

)

cc;m\pelling hindrances are fhere, provisional monthly family pensions, at

. e

’“*‘“ﬂo\ e minimum ro’re as due and admissible under the Rules, may be released

T———

\
in f’@yt@ur of the Apphcom‘ by the Respondents prospec’nvely from fhe
e, ¥ \ J— —

nth of September 2009. |~




a2

i Trih al i
T”entral Administrative Tribunai f
/ 0 Guwahati Bench |
> 18 Al ju‘"‘\

g
Guwahati - 781005

ST SO

Registry to seng Copies of this order to the Applicant and fo gl

the 'Respondenfs (along with copies of this Original Appﬁccﬁon) in the

address given in the Cause title page of this O.A. by Registered Post.
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To,

The General Manager (Personnel), g
Head Office - N.F. Railway, Maligaon, . ?
Guwahati-781011. =

Subject : Prayer for accept the Honourable  Central

Administrative Tribunal Order copy in vide O.A. No.

173/09 passed on 7/9/2009 (Oral Order), in

respect of Pensonary Benefit and others benefits

i.e. Provident Fund, Gratuity Money, Group
Insurance etc., release in favour of the applicant,
which are directed by the Hon’ble Tribunal
(Division Bench), Guwahati, prospectively from the

month of September, 2009.

Sir,

With reference to the above cited subject matter that [ Smti.
~hukumarl Prasad, resident of C/o Tankeswar Choudhury, House
vo.4, Rajgarh, Bye Lane No.2, Pub-Sarania, P.O.- Silpukhuri,
(ruwahati-781003 in the District of Kamrup, Assam. Begs to state
nat I have been suffering financial hardship since last long tine
as well as from the death of my husband dated 12/06/1997 till
‘oday 1 respect of any pensionary benefit and other benefit from
‘e concerned authority (N.F. Railway). Therefore, I have given
several representation to the concerned authority of N.F. Railway
irom the date of my husband’s expired, but as a result it has been
vaimed and subsequently I have desirable as well as approached to
ne Hon'ble Administrative Tribunal and filed a vide O.A. No.
17309 and the Hon’ble Lordships perused all documents along
with all fact and circumstances and finally was pleased to passed

B

he order or direction to the all respondent authorities N.F Rly.
hat all pensionery benefit and other benefits i.e. Provident Fund,
sratuity Money, Group Insurance, etc. will be released in favour
1 the applicant as soon as possible as well as from the month of

september. 2009. Whereas the Hon’ble Tribunal admissible under
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the Law/Rules/ Guidelines/ Circular in favour of the applicant due

to expired of the applicant’s husband.

Hence I request to you as well as the concern authority of

N.F. Railway that you will be considered or allow in respect of the

all pensionary benefit and other benefits in favour of the applicant

as soon as possible. I hope you will do needful time at your |

carliest convenience and thus oblige to you.

Thanking you,

Yours faithfully, apel <ol
o SRR
EhUKUMaTLE Jirashode
(SMTI. SHUKUMARE PRASAD)
W/o (L) Narayan Prasad
(Ex. Fitter, Gr-II,
SSE/LOCO/BPB)
Enclosed :
1. Order copy of Central Administrative Tribunal is vide
O.A. No. 173/09 passed in on 7/09/09 (Annexure-I)
Copy to:
1.  The Divisional Rn@\}wayi Manager (Personal) N.F. Railway, ;
Lumding. Pin : 782447 ;
2. The Welfare Inspector of Badarpur, N.F. Railway, 3
Badarpur, Pin : 364610 |
% 2
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To. % Guwahsti Be : %
The Divisional Railway Manager { 18 & 7018 ';
(Personnel)/Lumding, ‘ i
Lumding, N.F. Railway. \ ~ . wahati A
Dated:- 1.3.10. | e e
Sub :-- Prayer for requirement urgent of pensionery benefit and oy &‘ﬁ"”

Provident Fund, Group Insurance, Leave Salary and other benefits etc.. ...
due to expired of my husband i.e. dated 12/6/97. As per the Hon'ble
Tribunal has pleased to passed the order as on 9-9-2009 in vide O.A. No
173/2009, that monthly pensions and other benefits may be released in
favour of the applicant , by the Respondents authority (N.F.Railway)
prospectively from the month of September, 2009.But the aggrieved
applicant has not been getting any pensionery benefits till to date. If the
authority concerned will be failed to pay the said benefits to the applicants
within ten days from the date of submission representation, then contempt
of Court case Inmate against you . - —

Sir,

With reference to the above cited subject matter that I, Mrs. .
Shukumare Prasad, W/o (L) Narayan Prasad (Ex. Fitter, Gr-ll,
SSE/LOCO/BPB), R/o — B.P. Chaliha Nagar, Bamunimaidan Railway
Colony, Guwahati-21, Kamrup, Assam, begs to state that my husband
was expired on 12/6/97, due to Hepatitis and Lever Chronic disease.
Therefore | would like to submit a representation due to pensionary benefit
and other benefit of my expired husband urge before this concerned
authority If fail to pay in the aforesaid mentioned stipulated period then it
will be initiate Court of contempt Case against you .

Hence, | request to you that you will kindly render the all
pensionary and others benefit to the applicant as early as possible. |

hope you wili do needful time at yours earliest convenience and thus
oblige to you.

Thanking you,

Encl:--Hon'ble Tribunal Order
in vide Order OA.No0.173/09 _ v
dated 9-9-2009. Yours faithfully,
S wKw moste. Py aphad -

(Mrs. Shukumare Prasad)
Wi/o (L) Narayan Prasad A \mw W <
(Ex. Fitter, Gr-ll, SSE/LOCO/BPB) MM
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Central Administrative :
Guwahati Benci Y
]
inie Divisional Railway Manager | o
(Personnel)/Lumding, | Guwahati - 98000

Lurading, N.F. Railway.
I
Dated:- 21/9/2 41/
L

Sub : Prayer for requirement urgent of pensionery
benefits and Provident Fund, Group Insurance,
Leave Salary and other benefits etc. due to
expired of my husband i.e. dated 12/6/97. As per
the Hon'ble Tribunal has pleased to passed the
order as on 9-9-2009 in vide O.A. No 173/2009,
that monthly pensions and other benefits may be
reieased in favour of the applicant , by the
Respondents authority (N.F.Railway) prospectively
from the month of September, 2009.But the
aggrieved applicant has not been getting any
pensionery benefits till to date. If the authority
concerned will be failed to pay the said benefits to
the applicants within (10) ten days from the date of
submission representation, then contempt of Court
case Initiate against you .

With reference to the above cited subject matter
that | Mrs. Shukumare Prasad, W/o (L) Narayan
Prasad (Ex. Fitter, Gr-ll, SSE/LOCO/BPB), R/o — B.P.
Chaliha Nagar, Bamunimaidan Railway Colony,
Guwahati-21, Kamrup, Assam, begs to state that my
husband was expired on 12/6/97, due to Hepatitis and
Lever Chronic disease. Therefore | would like to submit
a representation due to pensionary benefit and other
benefit of my expired husband urge before - this
concerned authority .If fail to pay in the aforesaid
mentioned stipulated period then, it will be initiate Court
of contempt Case against you . |

Hence. | request to you that you will kindly render
the all pe?sionary and others benefit to the applicant
b/

v
€ gt



as carty as possible. | hope you will do needful time at
yours earliest convenience and thus oblige to you.

Fhanking you,

povewt Ll

Central Administratiy

e Tribunat

Guwahati Bench

Cnclosed: |16 RUS 208
~on ble Tribunal Order __Guwahati - 781999

i vide Order O.A.N0.173/09
dated 9-9-20009.

Yours faithfully,

C Wl e T\,m 0

(Mrs. Shukumare Prasad)
W/o (L) Narayan Prasad
(Ex. Fitter, Gr-Il,
SSE/LOCO/BPB)

Through:- (1). Mr.Ratan Ch.Das. ‘
Advocate,Gauhati High Court & Supreme
Court of India.
(2). Mr. Pallab Gogoi. Advocate,Gauhati High Court
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3 / FORM NO. 12
(See Rule 67)

rorMm oF THE VAKALATNAMA
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
BENCH, GUWAHATI

E. P. Mo /2013 =
........................ INO. -17? OF 20 09 ‘ 5

L ‘%‘/\“W'PWM/ .. APPLICANT (S) - ,,;

- VERSUS -

petitiz;: to conduct and prosecute all proceedings that may be taken in respect thereof including

contempt of court petitions and review application arising therefrom and applications/for return of

documents, enter in to compromise and to draw any moneys payable to me/us in the said

proceeding.

PR UR IS T kagk
Place :- gb\ i Signature of the Party
Date:- / 240779 “Accepted”

Executed in my presence.
*Signature with date

(Name and Designation) Signature with date
(Name of the Advocate)
Name and address of the L{
Advocate for service = C}' !baL o
‘//\/‘aué W?“i

*The following certification to be given when the party is unacquainted iwith the Ianguage of the
Vakalath or is blind or illiterate :

The contents of the vakalth were truly and audibly read over/translated into........ language known
to the party executing the vakalth and he seems to have understood the same.

Signature with date
(Name and Designation)



From,
Suvajit Choudhury,

Advocate,
Central Administrative Tribunal, Guwahati Bench, Guwahati.

To,
S.C,, Rly,
CAT, Guwahati

Ref:- E.P. No. /2013 in 0.A. No. 179/2009 (Smti. Shukumare
Prasad -vs- Union of India and ors.

Sir,

Please find herewith a copy of the above mentioned

Execution petition as mentioned above, which is filed today.

This is for your kind information and necessary action.

Please acknowledge receipt of the same.

Yours sincerely
S.C., Rly, //d,
C.A.T

\, \L-x‘uw’if | (S. Choudhury)
’\UL M\“[%v Advocate.

Received Copy

R R eion S S NS —
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IN THE CENTRAL ADMII\ESTRATIVE TRIBUNAL <
NN
GUWAHATI BENCH - GUWAHATI 3}
s €
. 1»/ e
Execution Petition No. 20/ 2013

In O.A. No0.179/2009

~

Smti. Shukumare Prasad @ Sﬁmumani '

eeeeees oo Petitioners
-VS-

The Union of India & Ors.
| «eeeeee... Respondents

IN THE MATTER OF:

Written Statement/ Compliance Report

filed on behalf of the respondents.

The humble Written Statement of

the Respondents are as follows:-

1. That a copy of the Execution Petition No. 20/2013 (hereinafter
referred to as the “E.P.”) has been served upon the answering
Respondents. The Respondents have gone through the same and
understood the contents thereof. The Hon’ble Tribunal on hearing

the party was pleased to issue Notice upon the Respondents.

2. That the Respondents state that the statement and averments
made in the application are totally denied. The statements which are
not borne out of records are denied. The Respondents further state

that save and except the statements which are specifically admitted

M.K. Majumdar

Advocate
Standing Counsel Railway, CAT |

19 /%=

G



by the Respondents, the rest of the statements made in this

Application may be treated as denied.

3, That with regard to the statements made in paragraphs 1, 2, 3,
4 and 5 it is stated that the respondent have made all endeavour to
complete the process of passing speaking order and in that regard
there was delay caused by the petitioner, however, by lapse of time
the process for decision is on an waiting for completing some

formalities by the petitioner.

4. That it is further stated that in compliance of the Hon’ble
Tribunal’s Order dated 07.09.2009 process have already started and
many communication made with the petitioner to pass reasoned
order/release of pensionary and other dues as admissible but the

petitioner did not come forward to fill up the required forms so that

A
Ay

final settlement could be worked out and paid accordingly.

.

It is further stated that the last communication being made on

22.11.2013 to the petitioner from the office of the Divisional Railway

P —

Manager (P), Lumding pursuant to the earlier letter No. E/FS/Mech.

dated 21.08.2012 asking to submit Mode of Payment, surviving

family member certificate, Death and Hair-ship certificate and death
/—\—————*

certificate to the decreased to this office duly signed by and attested

by Senior Subordinate in-charges for Payment of PF and GIS money
of the deceased, but till date they have not co-operated with the

respondent to complete the process. On the other hand, the



petitioner pursuing the matter before this Hon’ble Tribunal

exaggerating that there is no action on the part of the respondent.

A copy of the letter dated 22.11.2013 is
annexed herewith and marked as

Annexure-R/1.

5. That the respondent states that however, the reasoned order
could not be issued earlier as the Petitioner was called for appearing
before the authority with relevant papers and documents. But the
Petitioner failed to appear and reminders were issued to her which
might have a bearing on the case. None the less, the delay in issue of

reasoned order is regretted.

6.  That it is submitted that the Respondent however, tender

unconditional apology for delay in issue of a reasoned order.
7. That the reply is made bonafide for the ends of justice.

8.  That in any view of the matter, there is no cause of action

against the Respondents at all and the application may be disposed

accordingly.

Verification... ... ...



VERIFICATION

I, Mrinal Kanti Sarkar, Divisional Personnel Officer, Lumding,

N.F. Railway, do hereby state and verify that the statements made

above para 2.3,.5,7. .48 are true to my

---------------------------------------------------

knowledge and belief and para o, e are true to

---------------------------------------

my information based on record.

And I sign this verification on ('h™ day of February, 2014.

Mrimee® Karmt- Saxle s

SIGNATURE
aTee wfaw afiyro

. Bivl, Persennc] Office

1o ok, grwfion

N: B: Rly,; Lumdine



qafee® @ ¥/ N. F. Railway

Frater | Office of the -
Tl Yo Tt (FIHE )
DRM(P)/LMG ,
351 No. E/FS/Mech JAfRT Lumding e /Dated: 22.11.%/
To
Smt. Sukumare Prasad
C/O - Tankeswar Choudury,

House No. 4 Rajgharh Bye-Laine No. 2 Pub. Sarnia .
P.O. Sil Pukhuri , GHY 781003

Sub:- Final Settiement with Late Narayan Prasad Ex.Fitter /Loco/BPB
Ref:- This Office letter No.E/FS/Mech. Dtd: 21.8.2012.

In reference to above, you were informed to submit Mode of Payment , surviving family member
cettificate, Death and Hair-ship certificate and death certificate of deceased to this office dully signed
and attested by Senior Subordinate in-charges for Paymentof PF and GIS money of the deceased but
till date you have not submitted the same to this office. ’

(m—

As such you are once again informed to submit the same te this office.

e
e

(/
P Hed Y TaUH (FIHF )
for Divil.Rly.Manager (P)
N.F.Railway. Luamding

Copy forwarded for information to:-

) CLALMG y
2) SSE/Loco/BPB
3) S&WI/BPB.
_ 2\
- FoI HS Yo T (P )
,LM LA, for Divil.Rly.Manager (P)
¢ /A// N.F.Railway. Luamding
<) L‘ L\ﬁ% N
.U“% ’\(V Vv
1./ ,

igis

———T -



FORM NO. 12
(See Rule 67)

Form ofF THE VAKALATNAMA .
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
BENCH, GUWAHATI [mw\\ —
£.p. Ne. 2o | 20073 i /(%
— _— ¢ 21 BN o 4
w OA/RA/CP/MA/PT/........ INO. A3 oF 20 )
GUded?i /\;’}u:
A d\“\“‘m"‘“— P“W“J' APPLICANT (5)
e @ Lolwmard  —
| AR 20 é | - VERSUS -
LN_._MMA@\\MM RESPONDENT (S)

. APPLICANT NO.. ..... RESPONDENT
NO ... in the above application/petition do hereby appoint and

Shri.. ) O\XW\ C\‘\ ESaday 5%,,, ..... fGW\\K% @Am%kww\ P

petition and to conduct and prosecute all proceedings that may be taken in respect thereof including
contempt of court petitions and review application arising therefrom and applications/for return of

documents, enter in to compromise and to draw any moneys payable to me/us in the said

proceeding. 0
gl/\ULK W m oo L i g]/)q'\h(r\

Place - Signature of the Party

Date :- “Accepted”

h — Ro\t;m C\f\w s

Executed in my presence. g aaohaire
*Signature with date = '%'nkgj B 8°
(Name and Designation) Signature with date

(Name of the Advocate)

Name and address of the
Advocate for service

“The following certification to be given when the party is unacquainted iwith the language of the
Vakalath or is blind or illiterate :

The contents of the vakalth were truly and audibly read over/translated into ........ language known
to the party executing the vakalth and he seems to have understood the same.

Signature with date
(Name and Designation)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH::GUWAHATI

Ex. Petition NO. 20/2013
In O.A. No. 173/2009

Mrs. Shukumare Prasad @ Shukumari,
......... Applicant.
-\/s-
Union of India &ors

...... Respondents & Ors

-AND-

IN THE MATTER OF :

Rejoinder filed by the applicant against the written

statement.

REJOINDER FILED BY APPLICANT:-

I, Mrs. Sukumare Prasad @ Shukumari, w/o. Lt. Narayan Prasad (Ex-
Fitter/Loco/BPB), aged about 49 yeas, r/o. - Chalia Nagar, Rly. Colony
Bamunimaidan, P.O.-Bamunimaidan, w/no. 45, house no.19, Ghy-21,
District - Kamrup (M), Assam, do hereby solemnly affirm and declare as
follows:-

1. That with regard the applicant begs to averments that a written
statement has been served upon me and gone through the same implicit
the contents thereof.

2. That the present Deponent is the execution petitioner, who have
preferred the instant execution petition to invoke for her all pensionary
benefit of husband and family pension has been pending till today, so the
concern department ought to be release the petitioner's PF, GIS,
GRATUITY.....Etc along with all pensionary benefit of her husband and
family pension as expedite as possible.

Central Administrative Tribunal Zi 7*
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Guwahati- 781005

3. That saves and except what have beép ébecifically admitted herein
and what appears from the records of the“c::é?éfwi}é'uil‘ ‘humble deponent
categorically denies the rest of the statements, which one filed by the

respondent in written statement.

4. That with regard to the statements made in paragraph 1 to the WS,
your humble deponent has no comment to offer except the fact that the
entire wrong happened with the present deponent were not simply of
human error but a deliberate against the deponent for some vested

interest.

5. That with regard to the statements made in para No.2 & 3 to the ws,
the answering deponent may treated as denied, as cogent reason that this
Hon’ble Tribunal pleased to passed the order dated 07.09.2009, and
directed to the concern department to release the all pensionary benefit of
her husband and family pension as PF, GIS, GRATUITY.....Etc, as

expedite as possible, and same has been effective as on date.

6. That with regard to the statements made in para No. 4 to the ws, the
deponent states that it is vehemently denied, the deponent submitted lots
of representation to concern department, but inadvertently she had not
keep the received copy the said representation, whereas the deponent
had fill up the all kind of form as requirement, despite, the widow
lady/deponent had been physically approached near about 6/7 times, but
it has been vitiated and veined till today. The deponent finally had kept
received copy of representation dated 18.11.2009, annexure — B, in Ex.
Petition (page — 11), and subsequently submitted the representation dated
1.3.10 and 21.4.11 respectively as it is reflect as annexure — C, Series in
Ex. Petition (page — 13). In respect of relief of deponent all pensionary
benefit of her husband and family pension as PF, GIS, GRATUITY.....Etc.

7. That the humble deponent begs to state that the highly obnoxious due
to not consider the pensionary benefit cause by the NF railway
Department, but as per the letter dated21.08.12, did not received by the
answering deponent, whereas the deponent come to know from the
written statement copy, and the said widow lady immediately submitted
representation before the concern DRM/P, Lumding NF Rly, dated
13.05.14, and also to Welfare Inspector, Badorpur, along with all require

Centrai Administrative Tribunal |~
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documents dated 13.5.14, through postal Registrar Post. And
subsequently the deponent another representation submitted to DRM/P,
Lumding NF Rly, dated 15.05.14, due to mode of payment and it is to
mention that her SBI A/C No. 31007688272, under SBI Gitanagar Branch,

Ghy- 21, if the concern department be communicate in respect of mode of

nguk'umaqc ﬁmolmi -

payment, so, she mentioned her address as below —

Address :--- To,

bt
hiv

- . ‘

Guustath Beng

DUV T SO

Mrs. Sukumare Prasad @ Shukumari, o piir i
w/o. Lt. Narayan Prasad (Ex-Fitter/Loco/BPB) h 13 MAY 2018

r/o. - Chalia Nagar, Rly. Colony Bamunimaidan, Guwahati - 781005

P

P.0O.-Bamunimaidan, w/no. 45, house no.19,

Ghy-21, District - Kamrup (M), Assam.

SBI A/C No. 31007688272, under SBI Gitanagar Branch,
C/No. 9854586306/ 8876304747/ 9864071823 (m).

b S RGN i L LGN 232

The bonafide deponent pertaining to mention concern department be

communicate in her mentioned address as above.

Photocopies of representation dated
13.5.14, 13.5.14 & 15.5.14 respectively is
annexed herewith and marked as

%
Annexure- |, II(III respectively.

8. That the statement made in paras 5,6, & 8 are vehemently opposed

and denied hereby.

9. That the statements made in this rejoinder in paragraphs 1,2,3,4,5,6,7
and 8 are true to my knowledge which | believe to be true and the rest are

my humble submissions before the Hon’ble court.

&
And | sign this Affidavit on this. .\ .g..day of May, 2014, at Guwahati.

Identified b :

en“ef YEI . ghuku'yﬂqnc {Of(anhaorL *
fomleoy Ruovogohain
Advocate’clerk— Deponent
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-VERIFICATION-

|, Mrs. Sukumare Prasad @ Shukumari, w/o. Lt. Narayan Prasad aged
about 49 yeas, r/o. - Chalia Nagar, Rly. Colony Bamunimaidan, P.O.-
Bamunimaidan, w/no. 45, house no.19, Ghy-21, District - Kamrup (M),
Assam, do hereby solemnly affirm and Verify that the statements made in
this rejoinder in paragraphs 1,2,3,4,5,6,7 and 8 are true to my knowledge
which | believe to be true and the rest are my humble submissions before

the Hon’ble court.

And | sign this verify on this.... (.;....day of May, 2014, at Guwahati.

Shwk’u MAT e /?UW‘J,

- Verifier -
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To,

The DRM/P, N.F. Railway,
Lumding Division, Lumding-782447, Assam. Dt. 13.5.2014.

Sub:- Prayer for release the petitioner's PF, GIS, GRATUITY.....Etc

along with all pensionary benefit of her husband and family pension as
expedite as possible.
Ref:- Ex. Pet. No. 20/13in O.A. No. 173/09 (S. Prasad v U.O.1 & Ors).
Encl:- (1). Family declaration Certificate of applicant as Annexure — |.

(2). Heir Ship Certificate of applicant as Annexure — II.

(3). Address Prove Certificate as Annexure — IlI.

(4). Death Certificate of her husband as Annexure —IV.

(5). Service related Certificate of her husband -V.

Sir / Madam,

With reference to the above cited subject matter that | am the undersign
applicant. As well as | am cordially invoke to enunciate that ex facie her all
pentionary benefit of husband and family pension has been pending till
today, so the concern department ought to be release the petitioner's PF,
GIS, GRATUITY.....Etc along with all pensionary benefit of her husband
and family pension as expedite as possible in nexus of Ex. Petition No.
20/14 in O.A. No. 173/09 ( Shukumare Prasad — VS- U.O.1 & Ors) before

the Hon'ble Central Administrative Tribunal, Bhangaghar, Ghy- 05, K(M),
Assam.

Therefore, | approached before the Concern Authority, would be succeed
and release all above mention grievance and thus oblige.

SIEFﬁHEFﬁ o7 e

Yours faithful Applicant

Shukwam arre Priashad
| (Shukumare Prasad @ Shukumari
DPals - 19 05, 2014 Prasad), W/O. Lt. Narayan Prasad (Ex-

Lumdimg . PIN-T782¢47 Fitter/ LOCO/Badorpur).
Dated. 13.05.14.
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/ BEFORE THE NOTARY K (M), GUWAHATI, ASSAM.

Family Declaration through
-AFFIDAVIT-

| Mrs. Shukumare Prasad, w/o. Lt. Narayan
Prasad, aged about 49 years, by profession-House
maid, by religion- Hindu, by resident of Chalia Nagar,
Rly. Colony Bamunimaidan, P.O.-Bamunimaidan, w/no.
4% house no.49, Ghy-21, in the District of Kamrup (M),

Assam . do hereby solemnly affirm and declare as
follows:-

-

1. That | am the citizen of India by indigenous and a
having all rights and privilege under the constitution of
India and permanent resident of the aforesaid locality.

2 That my husband was working as (Ex fitter, grad — I
SSE/Loco.BPD), but unfortunately my husband was
demised on 12.06.1997, and he has left behind 5
member in her family declaration as bellow mention.

a. Shukurnare Prasad------ wife. Aged about 49 ys.old.
b. Silpe Prasad daughter .,, ,, S 44

B




Sty
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ST T ASSAM 07Ah 813735
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spkhor s \\l é
LR ' QE
. S
’ c. Bishnu Prasad ...... son R 28, .. e
: d. Babul Prasad son 28 44 . il
'y
b
3 That this affidavit is proved that the deponent X
formulated in para no.2, in this affidavit and it is manifest =
as a piece of documentary evidence, before the Concern e
. ©n
Authority.
4  That the foregoing paragraphs are true to my best of )
knowledge and belief and nothing has been suppressed x

here. If anything is found contrary | will be personally
liable for legal consequences.




Shan

And | sign this affidavit on 12thMay, 2014, at Guwahati, K

(M), Assam.

|dentified by
Panleoy [oroqohes®-

Advocate

'!kho'«:a\
o A Rurh) ‘
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AT o ¢
NOTARY. (M) , Assam.

G\.‘n“h E

DEPONENT

Solemnly affirm and
declare before me
by the deponent
who is identified by
sri, P Rovaqohef

Advocate, on the
day of 12.Y.. May
2014 at Guwahati.
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o Heir ship Certificate § %
_AFFIDAVIT- 8=
gl ~ 3

. <

p | Mrs. Shukumare Prasad @ Shukumari Prasad, o P
E w/o. Lt. Narayan Prasad aged about 49 vyears, by €A 7~
<

profession-House Hold, by religion- Hindu, by resident of
Chalia Nagar, RIly. Colony Bamunimaidan, P.O.-
» Bamunimaidan, w/no. 45, house no.19, Ghy-21, in the
H District of Kamrup (M), Assam , do hereby solemnly
affirm and declare as follows:-

a "
4 " That | am the citizen of India by indigenous and a
having all rights and privilege under the constitution of
India and permanent resident of the aforesaid locality.
W Y
/'/?/)/ % S 5 That the deponent stated that my husband left behind
| ”: after demised as Legal Heir Ship in his family as
:-;-«\ 1 ‘ follows :-
D { P e L

(A). Mrs. Shukumare Prasad @ Shukumari Prasad (wife)
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(B).Ms. Silpe Prasad @ Mamoni Prasad (daughter).
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(C). St Bishnu Prasad (son).

(D). Sri Babul Prasad (son). " o e aa

3 That this affidavit is proved that the deponent formulated in para no.2, in
this affidavit and it is manifest as a piece of documentary evidence, before
the Concern Authority.

4 That the foregoing paragraphs are true to my best of knowledge and
pelief and nothing has been suppressed here. If anything is found contrary
| will be personally liable for legal consequences.

And | sign this affidavit on 12twMay, 2014, at Guwahati, K (M), Assam.

Shulkum ane ?DJIG/JL(«OA

DEPONENT @ shukamar Rashad
ldentified by

S ‘-Xd}j Tora %ohp@ﬂ—

Advocate
Solemnly affirm and:declare before me
by the deponentwho is identified by
SR s T B_ﬁago\\mm\a
pRAYYS ‘_L\é"x Advocate, on the  day of. 12 e May

2014 at Guwahati.
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BEFORE THE NOTARY K (M), GUWAHATI, ASSAM.

Address Prove Certificate
-AFFIDAVIT-

| Mrs. Shukumare Prasad @ Shukumari Prasad,
wio. Lt. Narayan Prasad aged about 49 vyears, by
profession-House Hold, by religion- Hindu, by resident of
Chalia Nagar, RIly. Colony Bamunimaidan, P.O.-
Bamunimaidan, w/no. 45, house no.19, Ghy-21, in the

District of Kamrup (M), Assam , do hereby solemnly affirm
and declare as follows:-

4 That | am the citizen of India by indigenous and a
having all rights and privilege under the constitution of
India and permanent resident of the aforesaid locality.

2 That the deponent stated that her aforesaid address is
presently permanent address, and any kind of letter,
documents ... etc. the deponent be or get receive
properly i.e.
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2\

| Mrs. Shukumare Prasad @ Shukumari Prasad*;“‘W/‘c'). Lt.

Narayan Prasad aged about 49 years, by profession- -
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Central Adrministrave Tribunal \

Guwahatl oench ~ j_ 2 .

- e ——

\

15 Ma 2014 !
,

d Guwahati- 781005

em——

House \—_\;ﬂ(_i;*by’"r‘e\igion- Hindu, by resident of Chalia Nagar, Rly. Colony

I ——

_Bg_rggﬂnimaidan P.O.-Bg_mgnimaidan, w/no. 45, house no.19, Ghy-21 in

the District of  Kamrup (M), Assam.

3 That this affidavit is proved that the deponent formulated in para no.2, in
this affidavit and it is manifest as @ piece of documentary evidence, before

the Concern Authority.

4. That the foregoing paragraphs are true to My best of knowledge and
belief and nothing has been suppressed here. If anything is found contrary
| will be personally liable for legal consequences.

And | sign this affidavit on 12tMay, 2014, at Guwahati, K (M), Assam.
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@ shulkunatl f\)ﬂunb\wﬁ. .

DEPONENT
\dentified by

j)omhj flo rymao)\ou‘wf -

Advocate
Solemnly affirm and declare before me

by the deponent who is identified by
Sri. P Buyagohosr-
Advocate, on the  day of. 1218 May
2014 at Guwahati.
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The Welfare Inspector, Badorpur, )
N.F. Rly, Badorpur-364610, Assam. L Dt. 13.5.2014.

Sub:- Prayer for release the petitioner's PF, GIS, GRATUITY.....Etc

along with all pensionary benefit of her husband and family pension as
expedite as possible.
Ref:- Ex. Pet. No. 20/13in O.A. No. 173/09 (S. Prasad v U.O.1 & Ors).
Encl:- (1). Family declaration Certificate of applicant as Annexure — |.

(2). Heir Ship Certificate of applicant as Annexure — II.

(3). Address Prove Certificate as Annexure — Il

(4). Death Certificate of her husband as Annexure —IV.

(5). Service related Certificate of her husband -V.

Sir / Madam,

With reference to the above cited subject matter that | am the undersign
applicant. As well as | am cordially invoke to enunciate that ex facie her all
pentionary benefit of husband and family pension has been pending till
today, so the concern department ought to be release the petitioner's PF,
GIS, GRATUITY.....Etc along with all pensionary benefit of her husband
and famiiy pension as expedite as possible in nexus of Ex. Petition No.
20/14 in O.A. No. 173/09 ( Shukumare Prasad — VS- U.O.l & Ors) before

the Hon’ble Central Administrative Tribunal, Bhangaghar, Ghy- 05, K(M),
Assam.

Therefore, | approached before the Concern Authority, would be succeed

and release all above mention grievance and thus oblige.

SR SIPB
i Yours faithful Applicant

Shukumme Pawhad
(Shukumare Prasad @ Shukumari
Prasad), W/O. Lt. Narayan Prasad (Ex-
Fitter/ LOCO/Badorpur).

Dated. 13.05.14.

babk -12.05.2014
Radas-pu,PIN-TEEEOE
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/  BEFORE THE NOTARY K (M), GUWAHATI, ASSAM.

Family Declaration through
-AFFIDAVIT-

| Mrs. Shukumare Prasad, w/o. Lt. Narayan

" Prasad, aged about 49 years, by profession-House
maid, by religion- Hindu, by resident of Chalia Nagar,

Rly. Colony. Bamunimaidan, P.O.-Bamunimaidan, w/no.

A5 house no.49, Ghy-21, in the District of Kamrup (M),

Assamn . do hereby solemnly affirm and declare as
follows:-

1. That | am the citizen of India by indigenous and a
having all rights and privilege under -the constitution of
India and permanent resident of the aforesaid locality.

2. That my husband was working as (Ex fitter, grad — |l
SSE/Loco.BPD), but unfortunately my husband was
demised on 12.06.1997, and he has left behind 5
member in her family declaration as bellow mention.

a. Shukumare Prasad------ wife. Aged about 49 ys old.
b. Silpe Prasad .. daughter .,, 33 .
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c. Bishnu Prasad L 28
d. Babul Prasad son 25 |,
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3 That this affidavit is proved that the deponent
formulated in para no.2, in this affidavit and it is manifest

as a piece of documentary evidence, before the Concern
Authority.

4. That the foregoing paragraphs are true to my best of
knowledge and belief and nothing has been suppressed

here. If anything is found contrary | will be personally
liable for legal conseqguences.
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And | sign this affidavit on
(M), Assam.

|dentified by
9an\wj' Rovogehasm

Advocate

ajkhowa
1o & Rursh
.hati

| N//”/ Z(..

N@T/\RYMK( /) Assam.

' G U e

e ~ N

May, 2014, at Guwabhati, K

J’ Nl ku%wﬂé’ JC

DEPONENT

Solemnly affirm and
declare before me
by the deponent
who is identified by
Sri, P. Rovagqohean

Advocate, on the

2014 at Guwahati.

Fearmad.
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_”jx'l " BEFORE THE NOTARY K (M), GUWAHATI, ASSAM. K g
’ H ' t: ‘%
e Heir ship Certificate s :‘:
) AFFIDAVIT- $ 3
.1 | Mrs. Shukumare Prasad @ Shukumari Prasad, __g o
A wio. Lt. Narayan Prasad aged about 49 years, by A —~
profession-House Hold, by religion- Hindu, by resident of @/
Chalia Nagar, Rly. Colony Bamunimaidan, P.O.-
Bamunimaidan, w/no. 45, house no.19, Ghy-21, in the
District of Kamrup (M), Assam do hereby solemnly
affirm and declare as follows:-
" 4 That | am the citizen of India by indigenous and a
F having all rights and privilege under the constitution of
) India and permanent resident of thé aforesaid locality.
,i'/l&' < il
/7 /)! o 5 That the deponent stated that my husband left behind
?"} B after demised as Legal Heir Ship in his family as
. Ll follows -
N ! f‘ LY
. (A). Mrs. Shukumare Prasad @ Shukumari&asad (wife)




Nl

iliff,"(B).Ms. Silpe Prasad @ Mamoni Prasad (daughter).
(C). Sri Bishnu Prasad (son).

(D). Sri Babul Prasad (son).

3 That this affidavit is proved that the deponent formulated in para no.2, in
this affidavit and it is manifest as a piece of documentary evidence, before
the Concern Authority.

4 That the foregoing paragraphs are true to my best of knowledge and
belief and nothing has been suppressed here. If anything is found contrary
| will be personally liable for legal consequences.

And | sign this affidavit on May, 2014, at Guwahati, K (M), Assam.

Shukumane Prashad

oeponenT @ Shukumas frasha
ldentified by
jv.ix’) K O‘j Joye g0 hoa
Advocate

Solemnly affirm and declare before me
B by the deponentwhois identified by

T T, Sri, P, Boyagehaat
LN Advocate, onthe  day of 12 ¥ May

‘ 2014 at Guwahati.
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BEFORE THE NOTARY K (M), GUWAHATI, ASSAM.

Address Prove Certificate
-AFFIDAVIT-

| Mrs. Shukumare Prasad @ Shukumari Prasad,
w/o. Lt. Narayan Prasad aged about 49 years, by
profession-House Hold, by religion- Hindu, by resident of
Chalia Nagar, Rly. Colony Bamunimaidan, P.O.-
Bamunimaidan, w/no. 45, house no.19, Ghy-21, in the

District of Kamrup (M), Assam , do hereby solemnly affirm
and declare as follows:-

1 That | am the citizen of India by indigenous and a
naving all rights and privilege under the constitution of
india and permanent resident of the aforesaid locality.

2 That the deponent stated that her aforesaid address is
presently permanent address, and any kind of letter,

documents .......... etc, the deponent be or get receive
properly i.e.

| Mrs. Shukumare Prasad @ Shukumari Prasad, w/o. Lt.

Narayan Prasad aged about 49 years, by profession-
»

06AA 239901
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u

ﬁ‘o_g_s,e_Ho\d by religion- Hindu, by resident of Chalia_ Nagar Rly. Colony

PLITL Rt "

Bamunimaidan P.O;_B_amgnimaidan, w/no. 45, house no.19, Ghy-21 in

_ ,._-———M e

the _*__,,,__D,istr'\ct _of __Kamrup (M) Assam.

- oL e ——

C/no...

............. ___________________._____

3. That this affidavit is proved that the deponent formulated in para no.2, in
this affidavit and it is manifest as @ piece Of documentary evidence, beforé
the Concern Authority. .

4 That the foregoing paragraphs are true to My best of knowledge and

belief and nothing has been suppressed here. If anything is found contrary
| will be persona\ly liable for legal consequences.

And | sign this affidavit on May, 2014, at Guwahati, K (M), Assam.
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DEPONENT

\dentified by

’>0"6bl;\)\9j‘ BU YO \QQ_]’ -

Advocate
solemnly affirm and declare before me
by the deponent who is identified by
Sri, P. [uerogehost-
Advocate, on the  day of. 121 May
2014 at Guwahati.
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To.

The DRM/P, N.F. Railway,
Lumding Division, Lumding-782447, Assam. .- Dt. 15.5.2014.

Sub:- Prayer for release the petitioner's PF, GIS, GRATUITY.....Etc
along with all pensionary benefit of her husband and family pension as
expedite as possible.

Ref- Ex. Pet. No. 20/14 in O.A. No. 173/09 (S. Prasad v U.O.I & Ors).
Encl- (1). Mode of payment, Xerox pass book of applicant as Anxur —I.

P

Sir [ Madam,

With reference to the above cited subject matter that | am the undersign
applicant. Begs to mention that her SBI A/C No. 31007688272, under SBI

respect of mode of payment, so, | have mentioned my address as below —
Address --- To, |

Mrs. Sukumare Prasad @ Shukumari,

w/o. Lt. Narayan Prasad (Ex-Fitter/Loco/BPB)

r/o. - Chalia Nagar, Rly. Colony Bamunimaidan,

P.0.-Bamunimaidan, w/no. 45, house no.19,

shy-21, District - Kamrup (M), Assam.

SBHA/C No. 31007688272, under SBI Gitanagar Branch,

C/No. 8854586306/ 8876304747/ 9864071823 (m).

As well as here pending nexus Ex. Petition No. 20/14 in O.A. No. 173/09 (
Shukumare Prasad — VS- U.O. & Ors) before the Hon'ble Central
Administrative Tribunal, Bhangaghar, Ghy- 05, K(M), Assam.

Therefore, the Concern Authority would be succeed promptly and release

all above mention grievance and thus oblige.

Yours faithful Applicant
Shukimate raohad
(Shukumare Prasad @ Shukumari
Prasad), w/o. Lt. Narayan Prasad (Ex-

Citter/ LOCO/Badorpur).
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B] D =
dish/dsh = Dishonour rd =-Recurring Deposit

Ar = Arrear

DR = Debit

ret/rtn = Return

bal=Balance

DoB = Date of Birt!

Rnd = Round of

ins = Insurance

Capn = Capitajization eft = Electronic Fund Transfer sb = Savings Bank
chgich = Charge inop =-inogerative SO = Shott Credit

Sl/So/SORD = Standing Instruction

int/in = Interest

SIDAW/HIe = Son/Daughter/Wife/Husband of

lon/in = Loan

tr/trf/xfer = Transfer

comm = Commissicn

min = Minimum

TT = Telegraphic Transfer

COR/CORR = Correction

os = Outstanding

txn = Transaction

CR = Credit

P & T = Postage & Telegram

Wdl = Withdrawal

Pos = Point of sale

+MOD bal = total balance (SB+linked MOD a/c)
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31/12/]& INTEREST CREDIT-
21/03/1
Uncl

CRSH DEPOSIT SELF

Bai. ©0.00

e

p 07 00 Cr-+MOD Ray
1948415 7202 3100748897531 65/ 1)

Clr Bal: 2025.00 Cr;+MOD BAL:

1800, 00Cr
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General Guidelines
1 The attention all L customer 1s invited to the “saving Bank / Recurmng Deposit / KCC / KGC / SME Creda Card / PPF Ruses” as applicable. a-copy whereo! may be called for it not
alreaoy recer B iy
2 Customer expecies achere 10 and subscrbe unitorm signature as per the specimen signature recorded with the Bank. while opetaling the account of addressing uny correspondence (o
the Bank .
3 Jistinctive accoun! number should be mentioned in each transaction with the Bank Customer should 8lso examune thé'entnes made in the passbook caretully and draw the Bank's
attention to errors o omissions, If any S
4 \Withdrawal from the account. other than by cheque and debit card, (for loan a/cs within drawing power) will be permrted onty when presented with this passtook
5 Nomination taciiity is available (applicabie to deposit accounts only) . L
6 This being computer printed passbook does not need signature on transaction sheets. o
7 Please 10g 0N 10 <WwW. onlinesbi com> for Intemet Banking
8 Dlease visil our sile <www sbi.co in> for other produdts / facilities / charges etc
9 Customer 55000k in 2 safe place The Bank will not he responsibie for any loss or incorrect payment aftnbutabie to any negligence on customers’ pad in this regard
10 i spoilt 7 lost. al cate will be issued on w fler necessary eNQUiry / Droper identification on paymaal o1 mesciibed charges.
it Customer should «frickly adhere to the repavinge o {in case of loan account) because the drawing power would be automatically reduced as per prescnbed repeyment schedule
10 the extent ol 1l nstanent
12 Customer ot HBanking branch has the faciity to get the passbook updated at any of Core Banking Branch ot the BANK

Ficase paste phiolograph properly
o not use staple pins.
Photograph (s) needs to be attested by issuing authority
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